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BEFORE THE NATIONAL GREEN TRIBUNAL 

SITTING AT NEW DELHI 

MEMORANDUM OF APPLICATION 

(Under Sec. 14 read with Sec. 15 of the National Green 

Tribunal Act, 2010) 

ORIGINAL APPLICATION NO. 427 OF 2025 

 
 
Ameel Khan      ..... APPLICANT 

 
VERSUS 

 
State of Uttar Pradesh and others       ..…RESPONDENTS 
 
 
 

REPLY TO THE ORIGINAL APPLICATION FILED BY THE 
APPLICANT ON BEHALF OF THE RESPONDENT NO. 

14 
 

MOST RESPECTFULLY SHOWETH: 

  
 The applicant above named most respectfully showeth as 

under:- 

1. That the applicant has filed the instant Original 

Application challenging the District Survey Report 

Saharanpur which has been approved by SEIAA, U.P. 

on 24.05.2024. The applicant has also challenged the 

auction notices dated 28.02.2025, 26.05.2025, 

05.06.2025 and 07.08.2025 issued by respondent no. 3 
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i.e. District Magistrate, Saharanpur and the subsequent 

Letter of Intents (LOIs) issued to the highest bidders i.e. 

respondent no. 7 to 17 (including the answering 

respondents), along with the replenishment study of the 

year 2024 conducted by Sub Divisional Committee of 

District Saharanpur and with other reliefs.   

2. That after going through the contents of paragraphs of 

the original application the answering respondent 

submits as under: 

3. In exercise of powers under Section 3 (1) and 3(2) (v) 

of the Environmental Protection Act, 1986 read with 

Rule 5 (3) of the Environment Protection Rules, 1986, 

an Environmental Impact Assessment Notification 

dated 14.09.2006 (hereinafter referred to as the EIA 

Notification dated 14.09.2006 in short) was published, 

under which it was provided that prior Environmental 

Clearance was mandatory to be obtained before 

starting any mining activity, both for major and minor 

minerals.  
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4. The matter regarding contiguous blocks, area less than 

5 hectare recharge and replenishment etc., in respect 

of river bed mineral, was a matter of consideration 

before the Hon’ble Supreme Court and the Hon’ble 

Supreme Court in the case of Deepak Kumar v State 

of Haryana, as reported in (2012) 4 SCC 629, has held 

that all mining leases irrespective of its size will have to 

obtain prior Environmental Clearance Certificate. 

5. The MoEF&CC vide EIA Notification dated 15.01.2016 

made certain amendments in the EIA Notification dated 

14.09.2006 and after sub-para 7(ii), para 7(iii) was 

inserted which now statutorily provides for preparation 

of District Survey Report for sand mining or riverbed 

mining and mining of other Minor minerals. 

6. It is relevant to state here that para 7(iii) of the EIA 

Notification 2016 requires preparation of the District 

Survey Report (DSR) for sand, river bed or other minor 

minerals as per the procedure prescribed in Appendix 

X of the said Notification. 
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7. The Appendix X of the EIA Notification 2016 

categorically states that the District Survey Report shall 

be the basis of the application for environmental 

clearance. Relevant portion of the Appendix X is 

reproduced herein under for your kind perusal: 

“A Sub-Divisional Committee comprising of Sub-

Divisional Magistrate, Officers from Irrigation 

department, State Pollution Control Board or 

Committee, Forest department, Geology or mining 

officer shall visit each site for which environmental 

clearance has been applied for and make 

recommendation on suitability of site for mining or 

prohibition thereof. 

Methodology adopted for calculation of Mineral 

Potential: 

The mineral potential is calculated based on field 

investigation and geology of the catchment area of 

the river or streams. As per the site conditions and 

location, depth of minable mineral is defined. The 

area for removal of the mineral in a river or stream 
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can be decided depending on geo-morphology and 

other factors, it can be 50% to 60 % of the area of a 

particular river or stream. For example in some hill 

States mineral constituents like boulders, river born 

Bajri, sand up to a depth of one meter are considered 

as resource mineral. Other constituents like clay and 

silt are excluded as waste while calculating the 

mineral potential of particular river or stream. 

The District Survey Report shall be prepared for 

each minor mineral in the district separately and its 

draft shall be placed in the public domain by keeping 

its copy in Collectorate and posting it on district's 

website for twenty one days. The comments 

received shall be considered and if found fit, shall be 

incorporated in the final Report to be finalised within 

six months by the DEIAA. 

The District Survey Report shall form the basis for 

application for environmental clearance, preparation 

of reports and appraisal of projects. The Report shall 

be updated once every five years” 
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8. Taking into consideration the order passed by the 

Hon’ble Supreme Court in the case of Deepak Kumar 

(supra), Ministry of Environment, Forest and Climate 

Change, (hereinafter referred to MoEF&CC in short) 

framed and issued The Sustainable Sand Management 

Guidelines 2016 (hereinafter referred to as the SSMG 

2016 in short), wherein recognizing the importance of 

conducting a replenishment study it was specifically 

stated that river bed sand mining should be based on 

measured annual replenishment. 

9. This Hon’ble Tribunal in Original Application No. 

557/2017 in Anjani Kumar Versus State of U.P. and 

others which was decided on 08.12.2017 held that the 

District Survey Report is mandatorily to be prepared 

before issuance of the advertisement for grant of mining 

leases.  

10. The MoEF&CC issued EIA Notification dated 

25.07.2018 amending the EIA Notification 14.09.2006 

and 15.01.2016 amending para 7(iii)(a) titled as “I. 

Procedure for preparation of District Survey Report for 
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sand Mining or river bed” and “II. Procedure for 

preparation of District Survey Report of Minor Minerals 

other than sand Mining or River Bed Mining.” True copy 

of the EIA Notification dated 25.07.2018 is filed 

herewith as Annexure No. 1. 

11. Thereafter MOEF&CC issued Enforcement & 

Monitoring Guidelines for Sand Mining 2020 

(hereinafter referred to as the EMGSM 2020 in short) in 

January 2020, so as to ensure the compliance of 

sustainable sand mining Management Guidelines, 

2016.  

12. In internal page 3 of the EMGSM-2020 is stated that the 

existing SSMG-2016 and EMGSM-2020 shall be read 

and implemented in sync with each and if there is any 

ambiguity or variation between the two documents then 

the provision made in EMGSM-2020 shall prevail. That 

further, the same has been affirmed by this Hon’ble 

Tribunal in Original Application No. 23 of 2020 titled 

Pratap Goswami v. State of Maharashtra Through its 

Chief Secretary. 
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13. The Para 4.1.1 of the EMGSM 2020 titled as 

“Preparation of District Survey Report ” states the 

process and need  of District Survey Report. At internal 

page 15 of the EMGSM 2020 under the heading 4.1.1 

titled “Preparation of District Survey Report ” it is 

mentioned  

“a) District Survey Report for sand mining shall be 

prepared before the auction/e-auction/grant of the 

mining lease/Letter of Intent (LoI) by Mining 

department or department dealing the mining activity 

in respective states.  

b) The first step is to develop the inventory of the 

River Bed Material and Other sand sources in the 

District. In order to make the inventory of River Bed 

Material, a detailed survey of the district needs to be 

carried out, to identify the source of River Bed 

Material and alternative source of sand (M-Sand). 

The source will include rivers, de-siltation of 

reservoir/dams, Patta lands/Khatedari Land, M-sand 

etc. 
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c) District Survey Report is to be prepared in such a 

way that it not only identifies the mineral-bearing 

area but also define the mining and no mining zones 

considering various environmental and social 

factors.  

d) Identification of the source of Sand & M-Sand. The 

sources may be from Rivers, Lakes, Ponds, Dams, 

De-silting locations, Patta land/Khtedari lands. The 

details in case of Rivers such as [name, length of 

river, type (Perennial or Non-Perennial ), Villages, 

Tehsil, District], in case of Lakes, Ponds, Dams, De-

silting locations [Name, owned/maintained by (State 

Govt./PSU), area, Villages, Tehsil, District] in case of 

Patta land/Khtedari lands [ Owner Name, Sy No, 

Area, Agricultural/Non-Agricultural, Villages, Tehsil, 

District], in case of M-Sand Plant [Owner Name, Sy 

No, Area, Quantity/Annum, Villages, Tehsil, District], 

needs to be recorded as per format given in 

Annexure-I.  
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e) Defining the sources of Sand/M-Sand in the 

district is the next step for identification of the 

potential area of deposition/aggradation wherein 

mining lease could be granted. Detailed survey 

needs to be carried out for quantification of minerals. 

The purpose of mining in the river bed is for 

channelization of rivers so as to avoid the possibility 

of flooding and to maintain the flow of the rivers. For 

this, the entire river stretch needs to be surveyed and 

original ground level (OGL) to be recorded and area 

of aggradation/deposition needs to be ascertained 

by comparing the level difference between the 

outside riverbed OGL and water level. Once the area 

of aggradation/deposition are identified, then the 

quantity of River Bed Material available needs to be 

calculated. The next step is channelization of the 

river bed and for this central ¾th part of the river, 

width needs to be identified on a map. Out of the ¾th 

part area, where there is a deposition/aggradation of 

the material needs to be identified. The remaining 
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¼th area needs to be kept as no mining zone for 

theprotection of banks. The specific gravity of the 

material also needs to be ascertained by analyzing 

the sample from a NABL accredited lab. Thus, the 

quantity of material available in metric ton needs to 

be calculated for mining and no mining zone.  

Note: As physical survey with conventional method 

is time-consuming, use of unmanned aerial vehicle 

(UAV) may be explored to carry out the survey and 

finalizing the original ground level and for developing 

a 3D model of the area.  

f) The permanent boundary pillars need to be 

erected after identification of an area of aggradation 

and deposition outside the bank of the river at a safe 

location for future surveying. The distance between 

boundary pillars on each side of the bank shall not 

be more than 100 meters.  

g) Identifying the mining and no mining zone shall 

follow with defining the area of sensitivity by 

ascertaining the distance of the mining area from the 
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protected area, forest, bridges, important structures, 

habitation etc. and based on the sensitivity the area 

needs to be defined in sensitive and non-sensitive 

area.  

h) Demand and supply of the Riverbed Material 

through market survey needs to be carried out. In 

addition to this future demand for the next 5 years 

also needs to be considered.  

i) It is suggested that as far as possible the sensitive 

areas should be avoided for mining, unless local 

safety condition arises. Such deviation shall be 

temporary & shall not be a permanent feature.  

j) The final area selected for the mining should be 

then divided into mining lease as per the requirement 

of State Government. It is suggested the mining 

lease area should be so selected as to cover the 

entire deposition area. Dividing a large area of 

deposition/aggradation into smaller mining leases 

should be avoided as it leads to loss of mineral and 

indirectly promote illegal mining.  
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k) Cluster situation shall be examined. A cluster is 

formed when one mining lease of homogenous 

mineral is within 500 meters of the other mining 

lease. In order to reduce the cluster formation mining 

lease size should be defined in such a way that 

distance between any two clusters preferably should 

not be less than 2.5 Km. Mining lease should be 

defined in such a way that the total area of the mining 

leases in a cluster should not be more than 10 Ha.  

l) The number of a contiguous cluster needs to be 

ascertained. Contiguous cluster is formed when one 

cluster is at a distance of 2.5 Km from the other 

cluster.  

m) The mining outside the riverbed on Patta 

land/Khatedari land be granted when there is 

possibility of replenishment of material. In case, 

there is no replenishment then mining lease shall 

only be granted when there is no riverbed mining 

possibility within 5 KM of the Patta land/Khatedari 

land. For government projects, mining could be 
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allowed on Patta land/Khatedari land but the mining 

should only be done by the Government agency and 

material should not be used for sale in the open 

market. Cluster situation as mentioned in para k 

above is also applicable for the mining in Patta 

land/Khatedari land.  

n) The State Government should define the 

transportation route from the mining lease 

considering the maximum production from the mines 

as at this stage the size of mining leases, their 

location, the quantity of mineral that can be mined 

safely etc. is available with the State Government. It 

is suggested that the transportation route should be 

selected in such a way that the movement of 

trucks/tippers/tractors from the villages having 

habitation should be avoided. The transportation 

route so selected should be verified by the State 

Government for its carrying capacity. o) Potential site 

for mining having its impact on the forest, protected 

area, habitation, bridges etc, shall be avoided. For 
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this, a sub-divisional committee may be formed 

which after the site visit shall decide its suitability for 

mining. The list of mining lease after the 

recommendation of the Committee needs to be 

defined in the following format given in as Annexure-

II. The Sub-Divisional Committee after the site visit 

shall make a recommendation on the site for its 

suitability of mining and also records the reason for 

selecting the mining lease in the Patta land. The 

details regarding cluster and contiguous cluster 

needs to be provided as in Annexure-III. The details 

of the transportation need to be provided as in 

Annexure IV.  

p) Public consultation-The Comments of the various 

stakeholders may be sought on the list of mining 

lease to be auctioned. The State Government shall 

give an advertisement in the local and national 

newspaper for seeking comments of the general 

public on the list of mining lease included in the DSR. 

The DSR should be placed in the public domain for 
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at least one month from the date of publication of the 

advertisement for obtaining comments of the general 

public. The comments so received shall be placed 

before the sub-divisional committee for active 

consideration. The final list of sand mining areas 

[leases to be granted on riverbed & Patta 

land/Khatedari land, desiltation location 

(ponds/lakes/dams), M-Sand Plants (alternate 

source of sand)] after the public hearing needs to be 

defined in the final DSR in the format as per 

Annexure-V. The details regarding cluster and 

contiguous cluster needs to be provided in 

Annexure-VI. The details of the transportation need 

to be provided in Annexure-VII.” 

14. It is pertinent to mention here that at internal page 27 of 

the Clause 5.0 of the EMGSM 2020 titled as 

“Replenishment Study” specifically states that “It is 

assumed that the riparian habitat disturbance is 

minimum if the replenishment is equal to excavation for 

a given stretch. Therefore, to minimize the adverse 
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impact arising out of sand mining in a given river stretch, 

it is imperative to have a study of replenishment of 

material during the defined period.” 

15. Subsequently, the Hon’ble Apex Court in State of Bihar 

and others versus Pawan Kumar, as reported in 

(2022)2 Supreme Court Cases 348, has held the 

following: 

“16.1. The exercise of preparation of DSR for the 

purpose of mining in the State of Bihar in all the districts 

shall be undertaken afresh. The draft DSRs shall be 

prepared by the Sub Divisional Committees consisting 

of the Sub Divisional Magistrate, Officers from Irrigation 

Department, State Pollution Control Board or 

Committee, Forest Department, Geological or Mining 

Officer. The same shall be prepared by undertaking site 

visits and also by using modern technology. The draft 

DSRs shall be prepared within a period of 6 weeks from 

the date of this order. After the draft DSRs are prepared, 

the District Magistrate of the district concerned shall 

forward the same for examination and evaluation by 
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SEAC. The same shall be examined by SEAC within a 

period of 6 weeks and its report shall be forwarded to 

SEIAA within the aforesaid period of 6 weeks from the 

receipt of it. SEIAA will thereafter consider the grant of 

approval to such DSRs within a period of 6 weeks from 

the receipt thereon.             

16.2. Needless to state that while preparing the DSRs 

and the appraisal thereof by SEAC and SEIAA, it should 

be ensured that strict adherence to the procedure and 

parameters laid down in the policy of January 2020 

should be followed.”  

16. That in respect of DSR of District Saharanpur a 

Committee comprising of Joint Director/Mines Officer, 

Saharanpur, Public Works Department, Saharanpur, 

Executive Engineer, Irrigation Unit, Saharanpur, 

Regional Officer, Uttar Pradesh Pollution Control 

Board, Divisional Forest Officer, Saharanpur and 

Additional District Magistrate (Finance and Revenue), 

Saharanpur was constituted for preparation of 

replenishment study vide Letter dated 02.05.2022.   
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17. The aforementioned committee held its meeting on 

26.12.2022 regarding completion and assessment on 

pre and post monsoon study of total 22 existing mining 

areas. 

18. Further a Sub Divisional Committee for District 

Saharanpur was constituted vide Letter dated 

05.01.2023 for preparation of District Survey Report. 

19. The Sub Divisional Committee vide its Letter dated 

13.01.2023 recommended uploading the DSR for 21 

days on NIC and it was uploaded on the portal on 

13.01.2023. 

20. Thereafter the District Magistrate, Saharanpur 

submitted the copy of the DSR Saharanpur to Member 

Secretary, SEAC for its appraisal on 18.12.2023. 

21. The Director, Directorate of Geology and Mining, Uttar 

Pradesh through its letter dated 19.04.2024 informed 

Member Secretary SEAC that the DSR for District 

Saharanpur is prepared in consonance with the SOP 

issued by SEIAA/SEAC. 
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22. Subsequently, the DSR for Saharanpur was extensively 

appraised in Joint Meeting of SEAC 1 and SEAC 2 on 

03.05.2024 and was approved by SEAC and forwarded 

it to SEIAA. 

23. SEIAA, U.P. in its 814th Meeting held on 24.05.2024 

agreed with the recommendation of SEAC and 

approved the DSR Saharanpur. 

24. Also, the Member Secretary, SEIAA by its Letter dated 

07.06.2024 informed the Director, Directorate of 

Geology and Mining about approval of DSR. 

25. That the DSR which was approved is valid for a period 

of 5 years as per EIA Notification dated 15.01.2016 and 

25.07.2015.  

26. That it pertinent to mention here that the auction notices 

dated 28.02.2025, 26.05.2025, 05.06.2025 and 

07.08.2025 were issued only after the Final DSR was 

approved by SEIAA. 

27. That the contention of the applicant that the 

replenishment study was not conducted by a credible 

Central or State Institution or Agency cannot be 
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sustained because Sub Divisional Committee consists 

of officials from several departments of the State 

Agencies which are well equipped and competent to 

carry out replenishment study as well as prepare 

District Survey Report.  

It is submitted here that the EIA Notification dated 

25.07.2018 mentions the structure of the DSR and its 

contents wherein it has stated that survey shall be 

carried out by DEIAA with the assistance of Geology 

Department or Irrigation Department or Forest 

Department or Public Works Department or Ground 

Water Boards or remote Sensing Department or Mining 

Department etc. in the district.  

Further, the SOP issued by SEIAA states that it will be 

responsibility of the SDC/hired agency to collect 

primary and secondary data, DSR drafting with 

Annexure-1 to Annexure-VII and conduct presentation 

before SEAC/SEIAA and DGM, hence DSR which has 

been prepared is in consonance with the provisions of 

law.   
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28. That it is submitted that the applicant has not pointed 

out any categorical illegality in the procedure of 

preparation of DSR for District Saharanpur and has only 

contended that since it was prepared prior to issuance 

of SOP dated 02.02.2024 it is not in consonance with 

SOP and other that the replenishment study was not 

part of the DSR. 

It is pertinent to mention here that the draft DSR of 

District Saharanpur was uploaded on 13.01.2023 but it 

was approved by the SEIAA only on 24.05.2024.  

It is submitted that the Director, Directorate of Geology 

and Mining intimated SEIAA, U.P. through letter dated 

19.04.2024 that the DSR prepared was in consonance 

with the SOP issued.       

29. That the DSR for Saharanpur is in strict adherence to 

the SOP. 

30. That it is submitted that the contention of the applicant 

that certain areas advertised and which are part of the 

DSR are either wholly or partly filled with water is not 

accepted in the manner stated. It is pertinent to mention 
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here that the mining areas often get flooded with water 

and subsequently water recedes after monsoon so it is 

a temporary geographical condition and the same 

cannot be a ground to allege that the replenishment 

study has not been carried out and that the area is not 

fit for mining.      

31. That it is pertinent to mention here that the entire 

process of preparation of replenishment study and 

District Survey Report of Saharanpur is in consonance 

with the EIA Notifications as issued by MoEF&CC, 

SSMG 2016 and EMGSM 2020 and directions of this 

Hon’ble Tribunal.  

32. That despite carrying out replenishment study for 3 

consecutive years as prescribed in the Para 5.1 of the 

EMGSM 2020 titled as Generic Structure of 

Replenishment Study, the applicant without any 

credible material to prove otherwise has filed the instant 

original application which shows that the intention of the 

applicant is not protection of the environment but only 

to harass the answering respondent. 
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33. That it is pertinent to mention here that the contention 

of the applicant that quantity mentioned in the 

advertisement is more that the replenishment study for 

the period 2024 is not accepted as stated. It is 

submitted that the quantity mentioned in the auction 

notice is the same as the quantity mentioned in the 

approved DSR which was prepared on the basis of 

study of 2022 and 2023 which is correct and therefore 

there is no illegality in the auction notices dated 

26.05.2025, 05.06.2025 and 07.08.2025. 

34. That it is submitted that the DSR is prepared for a period 

of 5 years which provide a generic data for 5 years 

which helps in ascertaining an approximate quantity 

available in a mining lease whereas replenishment 

study is carried out annually which helps to determine 

the annual replenished quantity. 

35. That the annual replenishment study is a mandatory 

standard condition for sand mining mentioned in the 

environmental clearance as mentioned in SSMG 2016. 

The standard condition is reproduced herein under for 
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your kind perusal: “To submit annual replenishment 

report certified by an authorized agency. In case the 

replenishment is lower than the approved rate of 

production, then the mining activity / production levels 

shall be decreased / stopped accordingly till the 

replenishment is completed.”         

36. That it is pertinent to mention here that the SEIAA, U.P. 

vide its Meeting dated 06.03.2025 kept all the approved 

DSRs in abeyance till replenishment studies are 

submitted before SEIAA for each DSR. Keeping the 

DSRs in abeyance was conditional i.e. till such time 

replenishment studies are not submitted before the 

SEIAA.  

37. That it is pertinent to mention here that the DSR for 

Saharanpur was uploaded on public portal for more 

than 21 days and some grievance/complaints were 

received by the SDC and the same were addressed and 

thereafter the DSR was approved by SEIAA.  

It is submitted that the applicant has never represented 

or filed objections to the DSR when it was on the public 
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domain and it was only after the Letter of Intent were 

issued in the auctions notices, the instant Original 

Application has been filed which raises questions on the 

bonafide of the applicant. 

38. That the answering respondent had participated in the 

advertisement and was subsequently granted Letter of 

Intent dated 11.05.2025 in respect of area at Gata No. 

1/1M, situate in Village Aslampur Bartha– 108988, 

Tehsil Behat, District Saharanpur, admeasuring 

28.1600 hectare with annual quantity of 5,06,880 cubic 

meter. True copy of the Letter of Intent dated 

11.05.2025 is filed herewith as Annexure No. 2. 

39. That the date on which the DSR was placed before the 

public for objections/comments i.e. 13.01.2023 on that 

date the replenishment study was upto date. 

40. That even when approval of Final DSR was done the 

replenishment study of years 2022 and 2023 were 

seen. 

           

26 852



That in view of the foregoing reasons, none of the 

prayers/reliefs prayed by the answering respondent 

deserve to be granted. It is the respectful submission of 

the answering respondent that the present application 

filed before this Hon’ble tribunal deserves to be allowed. 

(A) Pass any such other order or orders as this Hon'ble 

Tribunal may deem fit in the facts and circumstances of 

the case. 

 
 
 
Dated: 20.02.2026           Filed by:  

 
New Delhi      

   PALLAVI  PRATAP  
Advocate for Respondent No. 14 

Phone: +91-999990078 
Email: pallavipratap@hotmail.com 

Address:A/90, LGF South Ex. II 
, New Delhi 110049 

    
 
 

PUSHPILA BISHT 

Advocate for the Respondents No. 14 
      ENROL NO. UP/1075/1998 

  C-345, Indira Nagar, Lucknow, Uttar 
Pradesh - 226016 

                              Mob: 9839015626 
 Email: pushpilabisht11@rediffmail.com 
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No. 2827] NEW DELHI, WEDNESDAY,  JULY  25,  2018/SHRAVANA 3,  1940 पया�वरणपया�वरणपया�वरणपया�वरण,,,,    वन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालयवन और जलवाय ुप�रवत�न म�ंालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 25 जुलाई, 2018 का.आका.आका.आका.आ....    3611361136113611(अ).(अ).(अ).(अ).————भारत सरकार के त�कालीन    पया�वरण और वन मं�ालय क� अिधसूचना सं. का.आ. 1533(अ) तारीख 14 िसतंबर, 2006, भारत के राजप�, असाधारण, भाग II, खंड 3, उपखंड (ii) म) (िजसे इसम) इसके प+ात् उ. अिधसूचना कहा गया ह)ै 2कािशत क� गई थी, िजसके 5ारा पूव� पया�वरण िनकासी के संबंध म) िनदशे जारी �कए गए ह8 ;  और पया�वरण, वन और जलवायु प:रवत�न मं�ालय म) उ. अिधसूचना को का.आ. 141(अ) तारीख 15 जनवरी, 2016 5ारा संशोिधत �कया ह,ै िजसम) गौण खिनज? के िलए िजला सव@Aण :रपोट� तैयार करने क� 2�Cया को िविहत �कया गया ह ै;  और रांची िDथत माननीय झारखंड उG Hयायालय ने 2015 क� :रट यािचका (पीआईएल) संKया 1806, Dव2ेरणा बनाम झारखंड राNय एवं अHय के मामले म) :रट यािचका (पीआईएल) सं. 2013 क� 290, हमेंत कुमार िश�कारवर बनाम झारखंड राNय एवं अHय के मामले म), अHय बात? के साथ, तारीख 11 अ2ैल, 2018 और 19 जून, 2018 के आदशे म) बालू और रेत से िभP गौण खिनज? के िलए िजला सव@Aण :रपोट� तैयार करने या बालू और रेत से िभP गौण खिनज? क� िजला सव@Aण :रपोट� तैयार करने के िलए शि.य? का 2�यायोजन करने के िलए राNय सरकार और/या िजला पया�वरण सघंात िनधा�रण 2ािधकरण और िजला िवशेषT मू�यांकन सिमित को िनदशे �दया ह ै;  और क) Uीय सरकार लोक िहत म) पया�वरण (संरAण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खंड (क) के अधीन सूचना दनेे क� अपेAा से अिभमुि. 2दान करती ह ै;  और क) Uीय सरकार, पया�वरण (संरAण) िनयम, 1986 के िनयम 5 के उपिनयम (4) के साथ प:ठत पया�वरण (सरंAण) अिधिनयम, 1986 (1986 का 29) क� धारा 3 क� उपधारा (1) और उपधारा (2) के खंड (v) 5ारा 2दW शि.य? का 2योग करते Xए भारत सरकार के त�कालीन पया�वरण और वन म�ंालय क� अिधसूचना स.ं का.आ. 1533(अ) तारीख  14 िसतंबर, 2006 म) िनYिलिखत और संशोधन करती ह,ै अथा�त् :--  
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 उ. अिधसूचना म) प:रिश[ 10 के Dथान पर िनYिलिखत रखा जाएगा, अथा�त् :--  ““““प�रिश� 10प�रिश� 10प�रिश� 10प�रिश� 10    [[[[पैरा 7 (पैरा 7 (पैरा 7 (पैरा 7 (iiiiiiiiiiii) (क) देख�) (क) देख�) (क) देख�) (क) देख�]]]]    1.1.1.1.    बालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&याबालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&याबालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&याबालू खनन या नदी तल खनन के िलए िजला सव��ण �रपोट" तैयार करने के िलए $%&या    िजला सव@Aण :रपोट� तैयार करने का मुKय उ\े]य (भरणीय बालू खनन के िलए माग�दश�क िस^ांत? के अनुसार) िनYिलिखत को सुिनि+त करना ह ै:--  उGयन या जमाव के Aे�? क� पहचान, जहां खनन को अनुTात �कया जा सकता ह ै ; और भूAयण के Aे�? क� पहचान तथा अवसंरचना ढांच? और 2ित`ापन? से िनकटतता जहां खनन को 2ितिष^ �कया जाना चािहए और भराई क� वाaष�क दर क� गणना तथा उस Aे� म) खनन के प+ात् भराई के िलए समय को अनुTात करना ।  :रपोट� के िनYिलिखत सघंटक ह?गे :  (1) 2Dतावना ;  (2) िजल ेम) खनन काय�कलाप? का िवहगंावलोकन ;  (3) अविDथित Aे� और वैधता क� अविध सिहत िजले म) खनन पc? क� सूची ;  (4) िपछले तीन वष� म) 2ाe DवािमDव या राजDव के fयौरे ;  (5) िपछले तीन वष� के दौरान बालू या रेत या गौण खिनज के उ�पादन के fयौरे ;  (6) िजल ेक� न�दय? म) तलछट के जमा होने क� 2�Cया ;  (7) िजल ेका साधारण 2ोफाइल ;  (8) िजल ेम) भ ूउपयोग का पैटन� : वन, कृिष, उhान कृिष, खनन आ�द ;  (9) िजल ेक� भूगभjय िDथित ;  (10) मासवार वषा� ;  (11) भूगभ� और खनीज संपदा ।  पूवk. के अित:र. :रपोट� म) िनYिलिखत अंतaव�[ ह?गे :  (क) िजलावार नदी या धारा और अHय रेत के lोत के fयौरे ;  (ख) िजलावार रेत या कंकड़ या समn ससंाधन? क� उपलfधता ;  (ग) िजलावार िवhमान रेत के खनन पc? के fयौरे और समn ।  िजला पया�वरण संघात िनधा�रण 2ािधकरण 5ारा भूिवTान िवभाग या oसंचाई िवभाग या वन िवभाग या लोक िनमा�ण िवभाग या भ-ूजल बोड� या सुदरू संवेदन िवभाग या खनन िवभाग आ�द क� सहायता स े िजले म) सव@Aण �कया  जाएगा ।  मु)य न%दय* के िववरण सिहत िनकासी $णाली मु)य न%दय* के िववरण सिहत िनकासी $णाली मु)य न%दय* के िववरण सिहत िनकासी $णाली मु)य न%दय* के िववरण सिहत िनकासी $णाली     Cम स.ं  नदी का नाम  िनpकासन Aे�  (वग� �कलोमीटर)  िजले म) 2ितशत िनpकािसत Aे�  (1)    (2)      मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं : मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं : मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं : मह,वपूण" न%दय* और धारा/ क0 म)ुय िवशेषताएं :     Cम स.ं  नदी या धारा का नाम  िजले म) कुल लंबाई (�कलोमीटर म))  उqव का Dथान  उqव के Dथान पर ऊंचाई  (1)     (2)        
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 खिनज छूट के िलए िसफा:रश �कया गया नदी या धारा का भाग  खिनज छूट के िलए िसफा:रश �कए गए Aे� क� लंबाई (�कलोमीटर म)) खिनज छूट के िलए िसफा:रश �कए गए Aे� क� औसत चौड़ाई (मीटर म))  खिनज छूट के िलए िसफा:रश �कया गया Aे� (वग� मीटर म))  खनन योsय खिनज Aमता (मी:tक टन म)) (कुल खिनज Aमता का 60 2ितशत)              खिनज Aमता  बो�डर (मी:tक टन)  रेत (मी:tक टन) बालू  (मी:tक टन) कुल खनन योsय खिनज Aमता (मी:tक टन)          वाaष�क जमाव           Cम स.ं  नदी या धारा  खिनज छूट के िलए िसफा:रश �कया गया नदी या धारा का भाग  खिनज छूट के िलए िसफा:रश �कए गए Aे� क� लंबाई (�कलोमीटर म)) खिनज छूट के िलए िसफा:रश �कए गए Aे� क� औसत चौड़ाई (मीटर म))  खिनज छूट के िलए िसफा:रश �कया गया Aे� (वग� मीटर म))  
खनन योsय खिनज Aमता (मी:tक टन म)) (कुल खिनज Aमता का 60 2ितशत)   (1)       (2)        िजल े के िलए योग         उप 2भागीय सिमित, जो (i) उप 2भागीय मिजDtेट (ii) िनYिलिखत िवभाग? के अिधका:रय? (क) oसंचाई िवभाग (ख) राNय 2दषूण िनयं�ण बोड� या सिमित (ग) वन िवभाग (घ) भ-ूिवTान या खनन अिधकारी से िमलकर बनेगी, खनन के िलए उपयु.ता या खनन को 2ितिष^ करने के िलए 2�येक Dथान का, िजसके िलए पया�वरण िनकासी का आवेदन �कया गया ह,ै uमण करेगी ।  खनन �खनन �खनन �खनन �मता क0 सगंणना करने के िलए अंगीकृत िविध : मता क0 सगंणना करने के िलए अंगीकृत िविध : मता क0 सगंणना करने के िलए अंगीकृत िविध : मता क0 सगंणना करने के िलए अंगीकृत िविध :     खनन Aमता क� संगणना Dथान क� जांच और नदी या धारा के आवाह Aे� के भ-ूिवTान के आधार पर क� जाएगी । Dथल िDथित और अविDथित, खनन योsय खिनज? को प:रभािषत �कया जाएगा । �कसी नदी या धारा म) खिनज? के खनन का िविन+य भ-ूआकृित िवTान और अHय कारक? के आधार पर �कया जा सकता ह,ै यह �कसी िविश[ नदी या धारा के Aे� का 50 स े60 2ितशत हो सकता ह ै। उदाहरणाथ� कुछ पहाड़ी राNय? म) खिनज संघटक, जैसे बो�डर, नदी से उ�पP रेत, बालू को एक मीटर तक संसाधन खिनज माना जाता ह ै। अHय संघटक जैसे vले और तलछट को �कसी िविश[ नदी या धारा क� खिनज Aमता क� संगणना करते समय अपिश[ माना जाता ह ै।   िजला सव@Aण :रपोट� िजले म) तैयार क� जाएगी और उसके 2ाwप को पिfलक डोमेन म) कलेvटर के काया�लय म) 
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 उसक� एक 2ित रखकर रखा जाएगा तथा उस े 21 �दन के िलए िजले क� वेबसाइट पर भी पोDट �कया जाएगा । 2ाe :टxपिणय? पर िवचार �कया जाएगा तथा य�द सही पाया जाता ह ैतो िजला पया�वरण संघात िनधा�रण 2ािधकरण 5ारा छह मास के भीतर तैयार क� जाने वाली अंितम :रपोट� म) उस ेसिyमिलत �कया जाएगा ।   िजला सव@Aण :रपोट� पया�वरण िनकासी, :रपोटz और मू�यांकन प:रयोजना{ को तैयार करने का आधार बनेगी । :रपोट� को 2�येक पांच वष� म) एक बार अhतन �कया जाएगा ।  II.II.II.II.    बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलए िजला सव��ण �रपोट" तैयार करने क0    $%&या $%&या $%&या $%&या      िजला सव@Aण :रपोट� को िजले म) 2�येक गौण खिनज के िलए पृथक् wप से तैयार �कया जाएगा और उसके |ा}ट को पिfलक डोमेन म) कलेvटर के काया�लय म) उसक� एक 2ित रखकर रखा जाएगा तथा उस े21 �दन के िलए िजले क� वेबसाइट पर भी पोDट �कया जाएगा । 2ाe :टxपिणय? पर िवचार �कया जाएगा तथा य�द सही पाया जाता ह ैतो िजला पया�वरण संघात िनधा�रण 2ािधकरण 5ारा छह मास के भीतर तैयार क� जाने वाली अंितम :रपोट� म) उसे सिyमिलत �कया जाएगा ।  बालू खनन या नदी तल खनन से िभP गौण खिनज? के िलए िजला सव@Aण :रपोट� नीचे वaण�त संघटक? के अनुसार होगी :--  बालू खनन या नदी तल खनन बालू खनन या नदी तल खनन बालू खनन या नदी तल खनन बालू खनन या नदी तल खनन से िभ8 गौण खिनज* के िलएसे िभ8 गौण खिनज* के िलएसे िभ8 गौण खिनज* के िलएसे िभ8 गौण खिनज* के िलए    िजला सव��ण �रपोट" तैयार करने का $ा:पिजला सव��ण �रपोट" तैयार करने का $ा:पिजला सव��ण �रपोट" तैयार करने का $ा:पिजला सव��ण �रपोट" तैयार करने का $ा:प    (1) 2Dतावना ;  (2) िजल ेम) खनन काय�कलाप? का िवहगंावलोकन ;  (3) िजल ेका साधारण 2ोफाइल ;  (4) िजल ेक� भूगभjय िDथित ;  (5) oसंचाई िनpकासन पैटन� ;  (6) िजल ेम) भ ूउपयोग का पैटन� : वन, कृिष, उhान कृिष, खनन आ�द ;  (7) िजल ेम) सतह जल और भिूमगत जल का प:रद]ृय ;  (8) िजल ेम) वषा� वृिW और जलवायु िDथित ;  (9) िनYिलिखत 2ाwप के अनुसार िजले म) खनन पc? के fयौरे :--  Cम स.ं  खिनज का नाम  पcेदार का नाम पcेदार का नाम और संपक�  संKया  खनन पcा अनुदान आदशे संKया एवं तारीख खनन पcे का Aे� (हvेटेयर म)) खनन पcे क� अविध (2ारंिभक)  खनन पcे क� अविध (पहला/दसूरा ..... नवीकरण)        से  तक  से  तक  1 2 3 4 5 6 7 8 9 10                     खनन 2चालन के 2ारंभ होने क� तारीख  2ािDथित (काय�शील/गैर-काय�शील पारेषण आ�द के िलए Dथायी wप से काय�शील) 
कैिxटव/गैर-कैिxटव  पया�वरणीय िनकासी अिभ2ाe (हां/नह~) य�द हां तो पया�वरण िनकासी अनुदW करने क� तारीख सिहत प� संKया  

खनन पcे क� अविDथित (अAांश एवं दशेांतर)  खनन क� िविध (खुली/भिूमगत)  
11 12 13 14 15 16       
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 (10) िपछले तीन वष� के दौरान 2ाe DवािमDव या राजDव     (11) िपछले तीन वष� के दौरान उ�पादन �कए गए गौण खिनज के fयौरे     (12) िजल ेका खिनज मानिच�     (13) िनYिलिखत 2wप के अनुसार िजले म) आशय प� के धारक? क� उसक� वैधता सिहत सूची :--  Cम स.ं  खिनज का नाम  पcेदार का नाम  आशय प� धारक का पता एवं संपक�  संKया  आशय प� आदशे क� संKया एवं तारीख  आबं:टत �कए जाने वाले खनन पcे का Aे�  आशय प� क� वैधता  उपयोग (कैिxटव/ गैर-कैिxटव)  खनन पcे क� अविDथित (अAांश एवं दशेांतर)  1 2 3 4 5 6 7 8 9           (14) िजल ेम) उपलfध कुल खिनज भडंार ;  (15) िजल ेम) उपलfध खिनज क� �ािलटी / nेड ;  (16) खिनज का उपयोग ;  (17) िपछले तीन वषz के दौरान खिनज क� मांग और पूaत� ;  (18) िजल ेके मानिच� पर िच�नां�कत खिनज पcे ;  (19) उस Aे� के fयौरे, जहां खिनज पc? का समूह ह,ै अथा�त् खिनज पc? क� संKया, अविDथित (अAांश और दशेांतर) ;  (20) िजल ेम) पा:रिDथितक� संवेदनशील Aे�, य�द कोई हो ;  (21) पया�वरण (वायु, जल, �विन, मृदा, वनDपित और 2ाणी, भू-उपयोग, कृिष, वन आ�द) पर खनन काय�कलाप का संघात ;  (22) पया�वरण पर खनन सघंात को कम करने के िलए उपचारा�मक उपाय ;  (23) खनन �कए गए Aे� को पुन: 2ाe करना (िजले म) िनयम? और िविनयम, 2Dतािवत पुन: 2ािe योजना के अनुसार) सवkWम �वहार को पहले ही काया�िHवत �कया गया ह ै;  (24) जोिखम िनधा�रण एवं आपदा 2बंधन योजना ;  (25) िजल ेम) �वसाियक सरुAा मु\? के fयौरे (िसिलकोिसस एवं तपे�दक के रोिगय? के िपछले पांच वष� के डाटा को 2Dतुत करने क� आव]यकता ह)ै ;  (26) िजल ेम) पहले ही अनुदW पc? के संबंध म) पौधा रोपण और ह:रत पcी िवकास ;  (27) कोई अHय सूचना ।  िजला पया�वरण सघंात िनधा�रण 2ािधकरण (डीईआईएए) िजले म) गौण खिनज क� �कDम क� 2कृित के आधार पर संबंिधत राNय सरकार के खिनज और भ-ूिवTान िवभाग के परामश� से िजला सव@Aण :रपोट� म) अित:र. मानक? को सिyमिलत कर सकेगी ।  िजला सव@Aण :रपोट� पया�वरणीय िनकासी, :रपोटz को तैयार करने और प:रयोजना{ के म�ूयांकन के िलए आधार होगी । :रपोट� को 2�येक पांच वष� म) एक बार अhतन �कया जाएगा ।”।  [फा. सं. एल-11011/26/2018-आईए-II(एम)] Tानेश भारती, संयु. सिचव 
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 �ट;प�ट;प�ट;प�ट;पण ण ण ण :::: मलू अिधसूचना भारत के राजप�, असाधारण, भाग II, खंड 3, उप-खंड (ii) म) स.ं का.आ. 1533(अ) तारीख  14 िसतंबर 2006 5ारा 2कािशत क� गई थी और त�प+ात् उसे िनYानुसार संशोिधत �कया गया :--  1.  का. आ. 1949 (अ), तारीख 13 नवंबर, 2006; 2.  का. आ. 1737 (अ), तारीख 11 अv तूबर , 2007; 3.  का. आ. 3067 (अ), तारीख 1 �दसंबर, 2009; 4.  का. आ. 695 (अ), तारीख 4 अ2ैल, 2011; 5.  का. आ. 156 (अ), तारीख 25 जनवरी, 2012; 6.  का. आ. 2896 (अ), तारीख 13 �दसंबर, 2012; 7.  का. आ. 674 (अ), तारीख 13 माच�, 2013; 8.  का. आ. 2204 (अ), तारीख 19 जुलाई 2013; 9.  का. आ. 2555 (अ), तारीख 21 अगDत, 2013 ; 10  का. आ. 2559 (अ), तारीख 22 अगDत, 2013; 11.  का. आ. 2731 (अ), तारीख 9 िसतंबर, 2013; 12.  का. आ. 562 (अ), तारीख 26 फरवरी, 2014; 13.  का. आ. 637 (अ), तारीख 28 फरवरी, 2014; 14.  का. आ. 1599 (अ), तारीख 25 जून, 2014; 15.  का. आ. 2601 (अ), तारीख 7 अv तूबर, 2014; 16.  का. आ. 2600 (अ), तारीख 9 अvटूबर, 2014; 17.  का. आ. 3252 (अ), तारीख 22 �दसंबर, 2014; 18.  का. आ. 382 (अ), तारीख 3 फरवरी, 2015; 19.  का. आ. 811 (अ), तारीख 23 माच�, 2015; 20.  का. आ. 996 (अ), तारीख 10 अ2ैल, 2015; 21.  का. आ. 1142 (अ), तारीख 17 अ2ैल, 2015; 22.  का. आ. 1141 (अ), तारीख 2 9 अ2ैल, 2015; 23.  का. आ. 1834 (अ), तारीख 6 जुलाई, 2015; 24.  का. आ. 2571 (अ), तारीख 31 अगDत, 2015; 25.  का. आ. 2572 (अ), तारीख 14 िसतंबर, 2015; 26.  का. आ. 141 (अ), तारीख 15 जनवरी, 2016; 27.  का. आ. 648 (अ), तारीख 3 माच�, 2016; 28. का. आ. 2269 (अ) तारीख 1 जुलाई, 2016; 29.     का. आ. 2944 (अ), तारीख 14 िसतंबर, 2016; 30.  का. आ. 3518 (अ) तारीख 23 नवंबर 2016; 31.  का. आ. 3999 �दसंबर (अ) तारीख 9 �दसंबर, 2016; और  32.  का. आ. 4241 (अ) तारीख 30 �दसंबर, 2016  
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 25th July, 2018 

S.O. 3611(E).—Whereas by notification of the Government of India in the erstwhile  Ministry of 

Environment and Forest issued vide number S.O. 1533(E), dated the 14
th
 September, 2006 published in the 

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) (hereinafter referred to as the said 

notification) directions have been given regarding the prior environmental clearance;  

And whereas, the Ministry of Environment, Forest and Climate Change has amended the said 

Notification vide S.O. 141 (E) dated 15th January, 2016 wherein the procedure for preparation of District 

Survey Report for minor mineral has been prescribed;  

And whereas, the Hon’ble High Court of Jharkhand at Ranchi in its orders dated the 11
th
 April, 2018 

and 19th June, 2018 in W.P. (PIL) No. 1806 of  2015, in the matter of Court on its Own Motion Versus the 

State of Jharkhand & Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar Shilkarwar 

Versus the State of Jharkhand & Others, has inter-alia directed the preparation of District Survey Report for 

minor minerals other than Sand and Bajri or delegation of the powers for preparation of format of District 

Survey Report of minor minerals other than sand and bajri to the State Government and/or District 

Environment Impact Assessment Authority and District Expert Appraisal Committee;  

And whereas, the Central Government hereby in the public interest dispense with the requirement of 

notice under clause (a) of sub-rule (3) of rule 5 of the Environment Protection Rules, 1986, 

Now, therefore in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) 

of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the 

Environment (Protection) Rules, 1986, the Central Government hereby makes the following further 

amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and 

Forests vide number S.O. 1533(E), dated the 14th September, 2006, namely: –  

In the said notification, for Appendix X, the following shall be substituted, namely: -  

“APPENDIX - X  

[See paragraph 7 (iii) (a)] 

I. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT FOR SAND 

 MINING OR RIVER BED MINING 

 The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining 

Guideline) is to ensure the following: - 

Identification of areas of aggradations or deposition where mining can be allowed; and identification 

of areas of erosion and proximity to infrastructural structures and installations where mining should be 

prohibited and calculation of annual rate of replenishment and allowing time for replenishment after 

mining in that area. 

The report shall have the following structure: 

(1) Introduction; 

(2) overview of Mining Activity in the District; 

(3) the List of Mining Leases in the District with location, area and period of validity; 

(4) details of Royalty or Revenue received in last three years; 

(5) detail of Production of Sand or Bajri or minor mineral in last three years; 

(6) process of Deposition of Sediments in the rivers of the District; 

(7) general Profile of the District; 

(8) land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.; 

(9) physiography of the District; 
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(10) rainfall: month-wise; 

(11) geology and Mineral Wealth. 

 In addition to the above, the report shall contain the following:  

(a)      District wise detail of river or stream and other sand source; 

(b)      District wise availability of sand or gravel or aggregate resources; 

(c)      District wise detail of existing mining leases of sand and aggregates. 

A survey shall be carried out by the District Environment Impact Assessment Authority with the assistance of 

Geology Department or Irrigation Department or Forest Department or Public Works Department or Ground 

Water Boards or Remote Sensing Department or Mining Department etc. in the district. 

          Drainage system with description of main rivers 

S. No. Name of the River 
Area drained 

(Sq. Km) 
% Area drained in the District 

(1)     

(2)     

 

 Salient Features of Important Rivers and Streams: 

S. No. Name of the River or Stream 
Total Length in the District 

(in Km) 
Place of origin 

Altitude at 

Origin 

(1)      

(2)      

 

Portion of the River or Stream 

Recommended for Mineral 

Concession 

Length of area 

recommended 

for mineral 

concession (in 

kilometer) 

Average width 

of area 

recommended 

for mineral 

concession (in 

meters) 

Area 

recommended 

for mineral 

concession (in 

square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

     

 

Mineral Potential    

Boulder (MT) Bajari (MT) Sand (MT) 
Total Mineable Mineral 

Potential (MT) 

    

    

Annual Deposition    
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S. 

No. 

River 

or 

Stream 

Portion of the 

river or stream 

recommended 

for mineral 

concession 

Length of area 

recommended 

for mineral 

concession (in 

kilometer) 

Average width 

of area 

recommended 

for mineral 

concession (in 

meters) 

Area 

recommended 

for mineral 

concession (in 

square meter) 

Mineable mineral 

potential (in 

metric tonne) 

(60% of total 

mineral potential) 

(1)       

(2)       

Total for the 

District 

     

 

 A Sub-Divisional Committee comprising of (i) Sub-Divisional Magistrate, (ii) Officers from (a) 

Irrigation department, (b) State Pollution Control Board or Committee, (c) Forest department, (d) Geology or 

mining officer shall visit each site for which environmental clearance has been applied for and make 

recommendation on suitability of site for mining or prohibition thereof. 

Methodology adopted for calculation of Mineral Potential: 

 The mineral potential is calculated based on field investigation and geology of the catchment area of 

the river or streams. As per the site conditions and location, depth of minable mineral is defined. The area for 

removal of the mineral in a river or stream can be decided depending on geo-morphology and other factors, it 

can be 50 % to 60 % of the area of a particular river or stream. For Example, in some hill States mineral 

constituents like boulders, river born Bajri, sand up to a depth of one meter are considered as resource mineral. 

Other constituents like clay and silt are excluded as waste while calculating the mineral potential of particular 

river or stream.  

The District Survey Report shall be prepared in the district and its draft shall be placed in the public 

domain by keeping its copy in Collectorate and posting it on the district’s website for twenty-one days. The 

comments received shall be considered and if found correct, shall be incorporated in the final Report to be 

finalised within six months by the District Environment Impact Assessment Authority. 

The District Survey Report shall form the basis for application for environmental clearance, 

preparation of reports and appraisal of projects. The Report shall be updated once every five years.  

II.  PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS 

OTHER THAN SAND MINING OR RIVER BED MINING 

The District Survey Report shall be prepared for each minor mineral in the district separately and its 

draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on district’s 

website for twenty-one days. The comments received shall be considered and if found fit, shall be 

incorporated in the final Report to be finalised within six months by the DEIAA.  

The District Survey Report for minor minerals other than sand mining or River bed mining shall be as 

per structure mentioned below: -  

FORMAT FOR PREPARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS 

OTHER THAN SAND MINING OR RIVER BED MINING  

(1) Introduction; 

(2) overview of Mining Activity in the District; 

(3) general Profile of the District; 

(4) geology of the District; 

(5) drainage of Irrigation pattern;  

(6) land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining etc.; 

(7) surface Water and Ground Water scenario of the district; 
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(8) rainfall of the district and climatic condition;  

(9) details of the mining leases in the District as per the following format: - 

Sl. 

No. 

Name of 

the 

Mineral 

Name 

of the 

Lessee 

Address & 

Contact No. 

of Lessee 

Mining 

lease Grant 

Order No. 

& date 

Area of 

Mining 

lease 

(ha) 

Period of 

Mining lease 

(Initial) 

Period of Mining 

lease 

(1
st
/2

nd
…renewal) 

      From To Form To 

1 2 3 4 5 6 7 8 9 10 

          

          

 

(10) details of Royalty or Revenue received in last three years; 

(11) details of Production of Minor Mineral in last three years; 

(12) mineral Map of the District;  

(13) list of Letter of Intent (LOI) Holders in the District along with its validity as per the following 

format :- 

(14) total Mineral Reserve available in the District; 

(15) quality /Grade of Mineral available in the District; 

(16) use of Mineral;  

(17) demand and Supply of the Mineral in the last three years; 

(18) mining leases marked on the map of the district; 

(19) details of the area of where there is a cluster of mining leases viz. number of mining leases, 

location (latitude and longitude); 

(20) details of Eco-Sensitive Area, if any, in the District; 

Date of 

commencement 

of Mining 

Operation 

Status 

(Working/Non-

Working/Temp. 

Working for 

dispatch etc.) 

Captive/ 

Non-

Captive 

Obtained 

Environmental 

Clearance 

(Yes/No), If 

Yes Letter No 

with date of 

grant of EC. 

Location of the 

Mining lease 

(Latitude & 

Longitude) 

Method of Mining 

(Opencast/Underground) 

11 12 13 14 15 16 

      

Sl. 

No. 

Name 

of the 

Mineral 

Name 

of the 

Lessee 

Address & 

Contact No. 

of Letter of 

Intent Holder 

Letter of 

Intent  

Grant 

Order No. 

& date 

Area of 

Mining 

lease to 

be 

allotted 

Validity 

of LoI 

Use 

(Captive/ 

Non-

Captive) 

Location of the 

Mining lease 

(Latitude & 

Longitude) 

1 2 3 4 5 6 7 8 9 
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(21) impact on the Environment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest 

etc.) due to mining activity; 

(22) remedial Measures to mitigate the impact of mining on the Environment; 

(23) reclamation of Mined out area (best practice already implemented in the district, requirement as 

per rules and regulation, proposed reclamation plan); 

(24) risk Assessment & Disaster Management Plan; 

(25) details of the Occupational Health issues in the District. (Last five-year data of number of 

patients of Silicosis & Tuberculosis is also needs to be submitted);  

(26) plantation and Green Belt development in respect of leases already granted in the District; 

(27) any other information. 

The District Environment Impact Assessment Authority (DEIAA) based on the nature and type of 

minor mineral in the District may include the additional parameters in the District Survey Report in 

consultation with the Department of Mines and Geology of the concerned State Government.  

The District Survey Report shall form the basis for application for environmental clearance, 

preparation of reports and appraisal of projects. The Report shall be updated once every five years”;  

[F.No. L-11011/26/2018-IA-II (M)] 

GYANESH BHARTI, Jt. Secy. 

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (ii) vide number S.O. 1533 (E), dated the 14
th
 September, 2006 and subsequently 

amended by :-  

1. S.O. 1949 (E), dated the 13th November, 2006; 

2. S.O. 1737 (E), dated the 11th October, 2007; 

3. S.O. 3067 (E), dated the 1st December, 2009; 

4. S.O. 695 (E), dated the 4th April, 2011; 

5. S.O. 156 (E), dated the 25th January, 2012; 

6. S.O. 2896 (E), dated the 13th December, 2012; 

7. S.O. 674 (E), dated the 13th March, 2013; 

8. S.O. 2204 (E ), dated the 19th July 2013; 

9. S.O. 2555 (E ), dated the 21st August, 2013; 

10. S.O. 2559 (E), dated the 22nd August, 2013; 

11. S.O. 2731 (E), dated the 9th September, 2013; 

12. S.O. 562 (E), dated the 26th February, 2014; 

13. S.O. 637 (E), dated the 28th February, 2014; 

14. S.O. 1599 (E), dated the 25th June, 2014; 

15. S.O. 2601 (E), dated the 7th October, 2014; 

16. S.O. 2600 (E), dated the 9th October, 2014; 

17. S.O. 3252 (E), dated the 22nd December, 2014; 

18. S.O. 382 (E), dated the 3rd February, 2015; 

19. S.O. 811 (E), dated the 23rd March, 2015; 

20. S.O. 996 (E), dated the 10th April, 2015; 
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21. S.O. 1142 (E ), dated the 17th April, 2015; 

22. S.O. 1141 (E), dated the 29th April, 2015; 

23. S.O. 1834 (E), dated the 6th July, 2015; 

24. S.O. 2571 (E), dated the 31st August, 2015; 

25. S.O. 2572 (E), dated the 14th September, 2015; 

26. S.O.141 (E), dated the 15th January, 2016;  

27. S.O.648 (E), dated the 3rd March, 2016; 

28. S.O. 2269 (E) dated the 1st July, 2016; 

29. S.O. 2944 (E) dated the 14th September, 2016; 

30.  S.O. 3518 (E) dated the 23rd November 2016;  

31. S.O. 3999 (E) dated the 9th December, 2016; and 

32. S.O. 4241 (E) dated the 30
th
 December, 2016. 
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and Published by the Controller of Publications, Delhi-110054. 

42 868



िनिवदाकता  क ा स ंि  िववरण

िनिवदाकता का नाम MAA SHAKUMBHARI TRADERS (mstc/MAA SHAKUMBHARI TRADERS/395596)

िनिवदाकता का पता NEAR MAHARAN PRATAP PARK 2B 1311 RAJENDRA NAGAR NAVEEN NAGAR, SAHARANPUR

िनिवदाकता का मोबाइल न० 9837067237

खनन पटटा क अविध 60 माह अथवा मा ा जो पहले पूण हो।

काया लय िजलािधकारी, Saharanpur
(खनन­अनुभाग)

खनन प ा हेत ु सहमित प  (Letter of Intent)

प ांक: LOI/2025/5/11­05­2025 00:00:00/477740  दनाँक: 11­05­2025

उ. . उपखिनज (प रहार) िनयमावली, 2021 के िनयम २३ के अंतग त खनन पटटा के सहमित प से स बंिधत ।

भूिम क ा िववरण

ए रया क ोड जनपद तहसील  ाम/मोह ला गाटा ( ल ाट) सं या  े फल/मा ा

1089880502 Saharanpur Behat असलमपुर बरथा ­ 108988 1/1M 28.1600 हे० / 506880.00 घन मी०

देय धनरािश

अनु ात
उपखिनज

अनु ात मा ा उ तम िबड
दर (₹)

 थ म वष क  देय
धनरािश (₹)

अन  ट मन ी
( थ म वष क  देय

धनरािश क ा
25%) (₹)

 थ म वष क  
 थ म  क त

( थ म वष क  देय
धनरािश क ा
20%) (₹)

 ी िबड
समायोिजत

अवशेष
धनरािश (₹)

देय DMF (₹) देय TCS (₹) अ य

Sand or Bajri
or Boulder

RBM

506880.00 घ न
म ी ०

499.00 252933120.0000 63233280.0000 50586624.0000 99880704.00 25293312.00 5058662.00 0.00

कुल 252933120.0000 63233280.0000 50586624.0000 99880704.00 25293312.00 5058662.00 0.00

अतः आपसे अपे ा क जाती है  क उपरो दये धनरािश २ काय  दवस के अंदर जमा करा कर चालान क मूल  ित upminemitra.in पोट ल पर अपने लॉिगन से अपलोड कर ता क आपको

िनयमानुसार खनन पटटा िनग त करने क काय वाही क जा सके ।

आवेदक  ारा अनुल क­1 शत का अनुपालन  कया जाना आव यक है।

अनुल क­1
सहमित प क  शत िन वत ह ।

1.  िनब  धन एवं शत का पालन करने के िलये  ितभूित के  थम वष के िलये बोली क सकल धनरािश का 25  ितशत  ितभूित क धनरािश  0 6,32,33,280/­ तथा 20  ितशत धनरािश  0 5,05,86,624/­  थम

 क त के  प म दो काय  दवस के अ दर खनन काया लय म ब क  ा ट अथवा आनलाईन पोट ल UPRAJKOSH के मा यम से जमा कराना होगा। आफरदाता  ारा पूव म जमा  ी िबड अन  ट मनी  0 1,39,39,200/­

को समायोिजत करते  ये अवशेष धनरािश  0 9,98,80,704/­ जमा करना होगा। य द लेटर आफ इ टे ट जारी करने के दो काय  दवस म अवशेष धनरािश जमा करने म आप असफल होते है तो आप  ारा जमा अन  ट

मनी रा य सरकार के प म ज त कर ली जायेगी तथा आफरदाता  ारा इस संबंध म   तुत कोई िशकायत अथवा   यावेदन पर िवचार नही  कया जायेगा।

2.  लेटर आफ इ ट ट जारी होने के एक माह के अ दर अनुमोदन हेतु देय  ितभूित एवं  थम  क त क धनरािश जमा होने के  माण सिहत खनन योजना िनदेशक, भूत व एवं खिनकम के सम   तुत  कया जायेगा तथा

अनुमो दत खनन योजना  ा होने के 1 माह के अ दर स म  ािधकरण के सम पया वरण  व छता  माण प हेतु   ताव   तुत  कया जाना अिनवाय होगा अ यथा िनयम 60(1) के  ािवधानो के अ त गत   तावक

पर  पय े10,000.00  ित  दन क शाि त आरोिपत क जायेगी।

3.   वीकृत प े क अविध 05 वष होगी, पर तु बोली/िनिवदा क धनरािश  थम वष के िलए मानी जायेगी।   येक अनुवत वष म िपछले वष से 10  ितशत वृि के साथ आगामी वष म प ा धनरािश दये होगी।  थम वष 

एवं अनुवत वष के िलए प ा­धनरािश­िनयमावली­2021 के पंचम अनुसूची के अनुसार प ाधारक  ारा जमा क जायेगी।

4.   थम वष के िलए शेष 80  ितशत प ा धनरािश एवं आगामी वष के िलए प ा धनरािश िनयमावली म िनधा  रत पंचम अनुसूची के अनुसार रा य सरकार  ारा समय पर िनधा  रत    या के अनुसार प ाधारक  ारा

जमा क जायेगी। उ अनुसूची म िनयत ितिथ के अनुसार देय धनरािश जमा न करने क दशा म िनयम­59 अनुसार देय धनरािश  याज सिहत वसूल क जायेगी।

5.  प ाधारक िनयम­17 के  ािवधान के अनुसार  े का सीमांकन करायेगा (िजसम सीमा िब द ु का जीओ को आ ड ने स भी इंिगत  कया जायेगा) तथा िनयम­36 के अनुसार सीमा­ त भ लगायेगा एवं इसका अनुर ण

करेगा।

6.  पया वरण अनापि  माण प  ाि के एक माह के भीतर प ा िवलेख का िन पादन कराकर खनन सं  या त काल  ार भ क जानी होगी।

7.  िनयम 35(4) के अ तग त पया वरण क  वीकृित क    या के दौरान अपेि त समयाविध म , स म  ािधकारी  ारा लगायी गयी आपि य का प रयोजना   तावक  ारा समाधान करना अिनवाय होगा। िनयम 35(4)

के उंलघन क दशा म िजला मिज टªेट िनयम 60(7) के अ त गत जारी लेटर ऑफ इ टे ट िनर त  कया जा सकता है।

8.  िनयम 35(5) के अ त गत पया वरण अनापि  माणप िनग त होने के उपरा त एक माह के भीतर पटटा िवलेख का िन पादन करना अिनवाय होगा। िनयम 35(5) के उंलघन क दशा म   तावक  ारा जमा  थम  क त

एंव  ितभूिम धनरािश समपृहत करते  ये जारी लेटर ऑफ इ टे ट िनर त  कया जायेगा।

9.  चयिनत आवेदक िनयम­35 के  ािवधान के अ त गत िनधा  रत अविध के अ दर खनन योजना, माइ स  लोजर  लान एवं भारत सरकार के वन एवं पया वरण मं ालय क अिधसूचना  दनांक­14.09.2006 सप ठत

अिधसूचना  दनांक 15.01.2016 (Sustainable Sand Mining Management Guideline­2016 (SSMG­2016) and Enforcement & Monitoring Guidelines for Sand Mining­2020

published by MoEF&CC) के  दशा िनद शा तथा समय­समय पर यथा संशोिधत उपब ध के अधीन पया वरण अनापि  ा कर उसे   तुत करेगा।

10.    येक प ाधारक  ारा िनयम­35 के अनुसार  े के भूिम­उ ार और पुन वासन उपाय हेतु िव ीय आ ासन क धनरािश िनधा  रत रीित से जमा करेगा।

11.  प ाधारक  ारा रा य सरकार अथवा के  सरकार  ारा समय समय पर िनधा  रत कर एवं शु क यथा आयकर िवभाग का दो  ितशत टी0सी0एस0, िजला खिनज फाउ डेशन(डी0एम0एफ0) आ द िनयमानुसार जमा

 कया जायेगा।

12.  प ाधारक प े के अधीन  दये गये  े के सव  ण और सीमाकंन के समय सीमां कत मानिच पर खनन प ा  े का का ड ने स अं कत करेगा तथा प ा िवलेख िन पादन करने के पूव प ाधारक अपने  वयं के  य पर ऐसे

सीमा िच ह को और ख बे को लगायेगा जो प ा िवलेख से संल न शे म दशा य गये सीमांकन को इंिगत करने के िलए आव यक होगा।

13.  प ा अिभलेख के िन पादन के  दनांक प ाधारक त काल खनन सं  याय  ार भ करेगा और त प ात् जान बूझकर कोई  थगन  कये िबना ऐसी खनन सं  या का संचालन उिचत और द तापूण रीित से कुशल कारीगर

क भाित करेगा।

14.  प ा धारक िनयम­36 के अनुसार वाहन के  वेश व िनकासी पर िनगरानी के िलए  वयं के  य पर 360 िड ी कोण पर द ृयता  रका ड ग के यो य चार सी0सी0टी0वी0 कैमरा लगाने सिहत चेक पो ट/गेट का िनमा ण

करेगा। प ाधारक उ चेक पो ट/गेट पर आर0एफ0आई0डी0  कैनर भी रखेगा, िजससे संबि धत खनन प ा  े से उपखिनज के प रवहन हेतु  यु   येक यान के सापे िनग त  कये गये ई­ प एम0एम0­11 पर

अं कत बार कोड का डाटा पढ़ने और सुरि त रखने क सुिवधा होगी और उसका समुिचत  प से रख­रखाव करेगा एवं सदैव उसे चालू  प म अनुरि त रखेगा। प ाधारक उ सी0सी0टी0वी कैमरे और

आर0एफ0आई0डी0  कैनर  ारा क गयी सम त  रका ड ग को कम से कम 30  दन तक सुरि त रखेगा और िनयम­67 के उपब ध के अधीन  ािधकृत अिधकारी के  ारा  रकाड मांगे जाने पर उ  रका ड ग को

उपल ध करायेगा।

15.  प ाधारक   येक वाहन को ई­एम0एम0­11 सही िववरण सिहत जारी करेगा।   येक वाहन को िनग त ई­एम0एम0­11 पर जिनत बार कोड को चेक गेट पर पढ़ने तथा दज डाटा सेव करने के िलए आर0एफ0आई0डी0

 कैनर लगायेगा तथा सदैव उसका अनुर ण करेगा और उ हे सही एवं चालू दशा म रखेगा। उ का अनुपालन न करने क दशा म िनयमावली­2021के िनयम­60 के अ तग त शाि त का भागीदार होगा।

16.  माननीय रा ीय ह रत अिधकरण के आदशे  दनांक 05.09.2018 के अनुपालन म प ा धारक  ारा खदान के िनकासी  थल पर तौल मशीन लगवाकर िनदशेालय म  थािपत कमा ड से टर म  यु आ ट  फिशयल

इ टेलीजे स यु साफटवेयर म इ टी ेट  कया जायेगा। इ टी ेटस म ि थत तौल मशीन म िन Features का होना आव यक हैः­

17.  1­ The weigh bridge device should use the MQTT protocol to transmit data.

18.  2­ The weigh bridge device should transmit data over the internsmit data over the internet to IOT infrastructure in cloud.

19.  प ेदार 03 मीटर क गहराई अथवा जल तर म से जो कम हो, से अिधक गहराई म खनन सं  याये नही करेगा।

20.  िजलािधकारी  ारा िचि हत सुर  े म खनन नही  कया जायेगा।

21.  नदी क जल धारा म स शन मशीन िल टर आ द मशीन  ारा खनन काय नही  कया जायेगा।

22.   वीकृत  े के अ दर जहॉ प रवहन  प िनग त  कया जायेगा, वहॉ पर खिनज का िव य मू य  द श त करेगा।

23.  य द प ाधारक  ारा िनयम व खनन प ा, पया वरण  व छता  माण प , खनन योजना आ द क शत का उ लंघन  कया जाता है तो प ेदार को अपना मामला बतान क युि अवसर  दान करने के प ात्

िजलािधकारी अथवा रा य सरकार  ारा प ा समा  कया जा सकता है।

24.  भारत सरकार  ारा िनधा  रत मानक के अनुसार प ेधारक  ारा खिनजो क लोिडग क जायेगी।

25.  िनयम एव शत के उ लंघन के प रणाम  व प य द कोई वाद अथवा अपरािधक    या योिजत होती है तो इसक स पूण िज मेदारी प ाधारक क ह गी एवं य द इस स ब ध म कोई  य होता है तो उसका वहन

प ाधारक  ारा  कया जायेगा।

26.  रा य सरकार अथवा के  सरकार  ारा य द िनयम /अिधिनयम म कोई संशोधन होता है अथवा कोई शत अथवा िविध   यािपत क जाती है तो वह प ाधारक को मा य होगा।

27.  पटटाधारक  ारा पया वरण  व छता  माण प काया लय मे जमा कराने के उपरा त अनुमित  ा कर खनन काय आर भ  कया जायेगा।

28.  मा0 उ  यायालय, मा0 रा ीय ह रत अिधकरण अथवा मा0 सव   यायालय  ारा पा रत आदेश का पालन  कया जायेगा।

29.  पटटाधारक  ारा िनयमानुसार जल ( दषूण िनवारण तथा िनय  ण) अिधिनयम­1974 यथासंशोिधत एवं वायु  दषूण िनवारण तथा िनय  ण) अिधिनयम­1981 यथासंशोिधत के अ त गत उ0  0  दषूण िनय  ण

बोड से सहमित  ा  कया जाना होगा।

30.  आपके  ारा काया लय म   तुत अिभलेख का स यापन स बि धत जनपद/अिधकारी से कराया जायेगा, जांच म अगर अिभलेख म  कसी  कार क अिनयिमतता/गलत/फज पाय जाने पर जमा क गई धनरािश ज त

करते  ए यह सहमित प  (  प्)  वतः िनर त माना जाएगा एवं िविधक काय वाही अलग से अमल म लायी जायेगी, िजसके िलये आप  वयं उ रदायी/िज मेदार ह गे।

31.   टा प िवभाग के  ारा िनधा  रत  टा प शु क प ाधारक जमा कराने के िलए बा य होगा।

32.   

33. 
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िनिवदाकता  क ा स ंि  िववरण

िनिवदाकता का नाम MAA SHAKUMBHARI TRADERS (mstc/MAA SHAKUMBHARI TRADERS/395596)

िनिवदाकता का पता NEAR MAHARAN PRATAP PARK 2B 1311 RAJENDRA NAGAR NAVEEN NAGAR, SAHARANPUR

िनिवदाकता का मोबाइल न० 9837067237

खनन पटटा क अविध 60 माह अथवा मा ा जो पहले पूण हो।

काया लय िजलािधकारी, Saharanpur
(खनन­अनुभाग)

खनन प ा हेत ु सहमित प  (Letter of Intent)

प ांक: LOI/2025/5/11­05­2025 00:00:00/477740  दनाँक: 11­05­2025

उ. . उपखिनज (प रहार) िनयमावली, 2021 के िनयम २३ के अंतग त खनन पटटा के सहमित प से स बंिधत ।

भूिम क ा िववरण

ए रया क ोड जनपद तहसील  ाम/मोह ला गाटा ( ल ाट) सं या  े फल/मा ा

1089880502 Saharanpur Behat असलमपुर बरथा ­ 108988 1/1M 28.1600 हे० / 506880.00 घन मी०

देय धनरािश

अनु ात
उपखिनज

अनु ात मा ा उ तम िबड
दर (₹)

 थ म वष क  देय
धनरािश (₹)

अन  ट मन ी
( थ म वष क  देय

धनरािश क ा
25%) (₹)

 थ म वष क  
 थ म  क त

( थ म वष क  देय
धनरािश क ा
20%) (₹)

 ी िबड
समायोिजत

अवशेष
धनरािश (₹)

देय DMF (₹) देय TCS (₹) अ य

Sand or Bajri
or Boulder

RBM

506880.00 घ न
म ी ०

499.00 252933120.0000 63233280.0000 50586624.0000 99880704.00 25293312.00 5058662.00 0.00

कुल 252933120.0000 63233280.0000 50586624.0000 99880704.00 25293312.00 5058662.00 0.00

अतः आपसे अपे ा क जाती है  क उपरो दये धनरािश २ काय  दवस के अंदर जमा करा कर चालान क मूल  ित upminemitra.in पोट ल पर अपने लॉिगन से अपलोड कर ता क आपको

िनयमानुसार खनन पटटा िनग त करने क काय वाही क जा सके ।

आवेदक  ारा अनुल क­1 शत का अनुपालन  कया जाना आव यक है।

अनुल क­1
सहमित प क  शत िन वत ह ।

1.  िनब  धन एवं शत का पालन करने के िलये  ितभूित के  थम वष के िलये बोली क सकल धनरािश का 25  ितशत  ितभूित क धनरािश  0 6,32,33,280/­ तथा 20  ितशत धनरािश  0 5,05,86,624/­  थम

 क त के  प म दो काय  दवस के अ दर खनन काया लय म ब क  ा ट अथवा आनलाईन पोट ल UPRAJKOSH के मा यम से जमा कराना होगा। आफरदाता  ारा पूव म जमा  ी िबड अन  ट मनी  0 1,39,39,200/­

को समायोिजत करते  ये अवशेष धनरािश  0 9,98,80,704/­ जमा करना होगा। य द लेटर आफ इ टे ट जारी करने के दो काय  दवस म अवशेष धनरािश जमा करने म आप असफल होते है तो आप  ारा जमा अन  ट

मनी रा य सरकार के प म ज त कर ली जायेगी तथा आफरदाता  ारा इस संबंध म   तुत कोई िशकायत अथवा   यावेदन पर िवचार नही  कया जायेगा।

2.  लेटर आफ इ ट ट जारी होने के एक माह के अ दर अनुमोदन हेतु देय  ितभूित एवं  थम  क त क धनरािश जमा होने के  माण सिहत खनन योजना िनदेशक, भूत व एवं खिनकम के सम   तुत  कया जायेगा तथा

अनुमो दत खनन योजना  ा होने के 1 माह के अ दर स म  ािधकरण के सम पया वरण  व छता  माण प हेतु   ताव   तुत  कया जाना अिनवाय होगा अ यथा िनयम 60(1) के  ािवधानो के अ त गत   तावक

पर  पय े10,000.00  ित  दन क शाि त आरोिपत क जायेगी।

3.   वीकृत प े क अविध 05 वष होगी, पर तु बोली/िनिवदा क धनरािश  थम वष के िलए मानी जायेगी।   येक अनुवत वष म िपछले वष से 10  ितशत वृि के साथ आगामी वष म प ा धनरािश दये होगी।  थम वष 

एवं अनुवत वष के िलए प ा­धनरािश­िनयमावली­2021 के पंचम अनुसूची के अनुसार प ाधारक  ारा जमा क जायेगी।

4.   थम वष के िलए शेष 80  ितशत प ा धनरािश एवं आगामी वष के िलए प ा धनरािश िनयमावली म िनधा  रत पंचम अनुसूची के अनुसार रा य सरकार  ारा समय पर िनधा  रत    या के अनुसार प ाधारक  ारा

जमा क जायेगी। उ अनुसूची म िनयत ितिथ के अनुसार देय धनरािश जमा न करने क दशा म िनयम­59 अनुसार देय धनरािश  याज सिहत वसूल क जायेगी।

5.  प ाधारक िनयम­17 के  ािवधान के अनुसार  े का सीमांकन करायेगा (िजसम सीमा िब द ु का जीओ को आ ड ने स भी इंिगत  कया जायेगा) तथा िनयम­36 के अनुसार सीमा­ त भ लगायेगा एवं इसका अनुर ण

करेगा।

6.  पया वरण अनापि  माण प  ाि के एक माह के भीतर प ा िवलेख का िन पादन कराकर खनन सं  या त काल  ार भ क जानी होगी।

7.  िनयम 35(4) के अ तग त पया वरण क  वीकृित क    या के दौरान अपेि त समयाविध म , स म  ािधकारी  ारा लगायी गयी आपि य का प रयोजना   तावक  ारा समाधान करना अिनवाय होगा। िनयम 35(4)

के उंलघन क दशा म िजला मिज टªेट िनयम 60(7) के अ त गत जारी लेटर ऑफ इ टे ट िनर त  कया जा सकता है।

8.  िनयम 35(5) के अ त गत पया वरण अनापि  माणप िनग त होने के उपरा त एक माह के भीतर पटटा िवलेख का िन पादन करना अिनवाय होगा। िनयम 35(5) के उंलघन क दशा म   तावक  ारा जमा  थम  क त

एंव  ितभूिम धनरािश समपृहत करते  ये जारी लेटर ऑफ इ टे ट िनर त  कया जायेगा।

9.  चयिनत आवेदक िनयम­35 के  ािवधान के अ त गत िनधा  रत अविध के अ दर खनन योजना, माइ स  लोजर  लान एवं भारत सरकार के वन एवं पया वरण मं ालय क अिधसूचना  दनांक­14.09.2006 सप ठत

अिधसूचना  दनांक 15.01.2016 (Sustainable Sand Mining Management Guideline­2016 (SSMG­2016) and Enforcement & Monitoring Guidelines for Sand Mining­2020

published by MoEF&CC) के  दशा िनद शा तथा समय­समय पर यथा संशोिधत उपब ध के अधीन पया वरण अनापि  ा कर उसे   तुत करेगा।

10.    येक प ाधारक  ारा िनयम­35 के अनुसार  े के भूिम­उ ार और पुन वासन उपाय हेतु िव ीय आ ासन क धनरािश िनधा  रत रीित से जमा करेगा।

11.  प ाधारक  ारा रा य सरकार अथवा के  सरकार  ारा समय समय पर िनधा  रत कर एवं शु क यथा आयकर िवभाग का दो  ितशत टी0सी0एस0, िजला खिनज फाउ डेशन(डी0एम0एफ0) आ द िनयमानुसार जमा

 कया जायेगा।

12.  प ाधारक प े के अधीन  दये गये  े के सव  ण और सीमाकंन के समय सीमां कत मानिच पर खनन प ा  े का का ड ने स अं कत करेगा तथा प ा िवलेख िन पादन करने के पूव प ाधारक अपने  वयं के  य पर ऐसे

सीमा िच ह को और ख बे को लगायेगा जो प ा िवलेख से संल न शे म दशा य गये सीमांकन को इंिगत करने के िलए आव यक होगा।

13.  प ा अिभलेख के िन पादन के  दनांक प ाधारक त काल खनन सं  याय  ार भ करेगा और त प ात् जान बूझकर कोई  थगन  कये िबना ऐसी खनन सं  या का संचालन उिचत और द तापूण रीित से कुशल कारीगर

क भाित करेगा।

14.  प ा धारक िनयम­36 के अनुसार वाहन के  वेश व िनकासी पर िनगरानी के िलए  वयं के  य पर 360 िड ी कोण पर द ृयता  रका ड ग के यो य चार सी0सी0टी0वी0 कैमरा लगाने सिहत चेक पो ट/गेट का िनमा ण

करेगा। प ाधारक उ चेक पो ट/गेट पर आर0एफ0आई0डी0  कैनर भी रखेगा, िजससे संबि धत खनन प ा  े से उपखिनज के प रवहन हेतु  यु   येक यान के सापे िनग त  कये गये ई­ प एम0एम0­11 पर

अं कत बार कोड का डाटा पढ़ने और सुरि त रखने क सुिवधा होगी और उसका समुिचत  प से रख­रखाव करेगा एवं सदैव उसे चालू  प म अनुरि त रखेगा। प ाधारक उ सी0सी0टी0वी कैमरे और

आर0एफ0आई0डी0  कैनर  ारा क गयी सम त  रका ड ग को कम से कम 30  दन तक सुरि त रखेगा और िनयम­67 के उपब ध के अधीन  ािधकृत अिधकारी के  ारा  रकाड मांगे जाने पर उ  रका ड ग को

उपल ध करायेगा।

15.  प ाधारक   येक वाहन को ई­एम0एम0­11 सही िववरण सिहत जारी करेगा।   येक वाहन को िनग त ई­एम0एम0­11 पर जिनत बार कोड को चेक गेट पर पढ़ने तथा दज डाटा सेव करने के िलए आर0एफ0आई0डी0

 कैनर लगायेगा तथा सदैव उसका अनुर ण करेगा और उ हे सही एवं चालू दशा म रखेगा। उ का अनुपालन न करने क दशा म िनयमावली­2021के िनयम­60 के अ तग त शाि त का भागीदार होगा।

16.  माननीय रा ीय ह रत अिधकरण के आदशे  दनांक 05.09.2018 के अनुपालन म प ा धारक  ारा खदान के िनकासी  थल पर तौल मशीन लगवाकर िनदशेालय म  थािपत कमा ड से टर म  यु आ ट  फिशयल

इ टेलीजे स यु साफटवेयर म इ टी ेट  कया जायेगा। इ टी ेटस म ि थत तौल मशीन म िन Features का होना आव यक हैः­

17.  1­ The weigh bridge device should use the MQTT protocol to transmit data.

18.  2­ The weigh bridge device should transmit data over the internsmit data over the internet to IOT infrastructure in cloud.

19.  प ेदार 03 मीटर क गहराई अथवा जल तर म से जो कम हो, से अिधक गहराई म खनन सं  याये नही करेगा।

20.  िजलािधकारी  ारा िचि हत सुर  े म खनन नही  कया जायेगा।

21.  नदी क जल धारा म स शन मशीन िल टर आ द मशीन  ारा खनन काय नही  कया जायेगा।

22.   वीकृत  े के अ दर जहॉ प रवहन  प िनग त  कया जायेगा, वहॉ पर खिनज का िव य मू य  द श त करेगा।

23.  य द प ाधारक  ारा िनयम व खनन प ा, पया वरण  व छता  माण प , खनन योजना आ द क शत का उ लंघन  कया जाता है तो प ेदार को अपना मामला बतान क युि अवसर  दान करने के प ात्

िजलािधकारी अथवा रा य सरकार  ारा प ा समा  कया जा सकता है।

24.  भारत सरकार  ारा िनधा  रत मानक के अनुसार प ेधारक  ारा खिनजो क लोिडग क जायेगी।

25.  िनयम एव शत के उ लंघन के प रणाम  व प य द कोई वाद अथवा अपरािधक    या योिजत होती है तो इसक स पूण िज मेदारी प ाधारक क ह गी एवं य द इस स ब ध म कोई  य होता है तो उसका वहन

प ाधारक  ारा  कया जायेगा।

26.  रा य सरकार अथवा के  सरकार  ारा य द िनयम /अिधिनयम म कोई संशोधन होता है अथवा कोई शत अथवा िविध   यािपत क जाती है तो वह प ाधारक को मा य होगा।

27.  पटटाधारक  ारा पया वरण  व छता  माण प काया लय मे जमा कराने के उपरा त अनुमित  ा कर खनन काय आर भ  कया जायेगा।

28.  मा0 उ  यायालय, मा0 रा ीय ह रत अिधकरण अथवा मा0 सव   यायालय  ारा पा रत आदेश का पालन  कया जायेगा।

29.  पटटाधारक  ारा िनयमानुसार जल ( दषूण िनवारण तथा िनय  ण) अिधिनयम­1974 यथासंशोिधत एवं वायु  दषूण िनवारण तथा िनय  ण) अिधिनयम­1981 यथासंशोिधत के अ त गत उ0  0  दषूण िनय  ण

बोड से सहमित  ा  कया जाना होगा।

30.  आपके  ारा काया लय म   तुत अिभलेख का स यापन स बि धत जनपद/अिधकारी से कराया जायेगा, जांच म अगर अिभलेख म  कसी  कार क अिनयिमतता/गलत/फज पाय जाने पर जमा क गई धनरािश ज त

करते  ए यह सहमित प  (  प्)  वतः िनर त माना जाएगा एवं िविधक काय वाही अलग से अमल म लायी जायेगी, िजसके िलये आप  वयं उ रदायी/िज मेदार ह गे।

31.   टा प िवभाग के  ारा िनधा  रत  टा प शु क प ाधारक जमा कराने के िलए बा य होगा।

32.   

33. 
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